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1. Heard learned counsel for the petitioner, Mr. Om Anand, learned 

Standing  Counsel for the State-respondents and Mr. Hari Narayan Singh, 

learned counsel for gaon sabha.

2.The instant public interest litigation has been filed for the following relief:-

"(i) issue a writ, order or direction in the nature of 

commanding the Respondent authorities to remove the illegal 

encroachment as directed by the order dated 27.5.2025 passed 

by Assistant Collector, Ist Class, Tehsildar, Auraiya (Annexure 

No.1 to the writ petition).

(ii) issue a writ, order or direction in the nature of 

MANDAMUS commanding the Respondent authorities to 

remove the illegal encroachment and restore Khadh key 

Gaddhey (reserve land) situated in plot No. 448, 448Mi situated 

in village Baisundhra, Tehsil Auraiya District Auraiya."  

3. On 5.1.2026, following order was passed by this Court:-

"1. Learned counsel for petitioner submitted that after filing of 

the instant petition the order of ejectment and damages passed 

by Tehsildar has been set aside by Collector in appeal under 

Section 67 (5) of the U.P. Revenue Code, 2006.

2. Learned counsel for the petitioner is directed to file a 

supplementary affidavit annexing the order passed by the 

Collector in appeal under Section 67(5) of the U.P. Revenue 
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Code, 2006.

3. Put up this matter as fresh on 27.01.2026"

4. In compliance of the order of this Court dated 5.1.2026, no supplementary 

affidavit has been filed.

5. Since the order for eviction and damage under Section 67 of  U.P. 

Revenue code, 2006 passed by Tehsildar has been set aside in appeal, as 

such prayer made in the instant public interest litigation cannot be 

entertained.

6.No interference is required by way of instant public interest litigation.

7. The instant public interest litigation is dismissed accordingly. 
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